(By Advocate 5hri A.K.Bharduaj )
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IN THE CENTRAL ADMINISTRATIVL TRIBUNAL
P INCIPAL BuNCH

NEW DELHI.

JeAe No,155/95 Date of decision 15.,9,95

Hon'ble Shri N.VeKrishnan, Acting Chairman
Hon'ble Smtelakshmi Suaminathan, Member(Jd)

Shri V -P.ﬂadiln,

Computer,

Army Head quarters,

Directorate of Managemant

& Information Systems, Ministry of Qafence,
NQN B’lhio

ese Applicant

Vs.

1., Unian of India

through

The Secretary, Ministry of Defence,
Central Secretariats,
South Block, New Delhi

2. The Jaint Secretary,
Ministry of Defence, South Block,
Central Secretariate, New Delhi

3. The Chief Administrative Officer,
Ministry of Defence,DeHedaPodelNey Dalhi,

osssREBgpundents

O R D E R _(IRAL)
( Hon'ble Shri N.VeKrishnan, Acting Chaitman })

We hawe heard hims The grievance of ths
applicant is against the orders dated 19+4=1395
and dated 15-5-1995 (Annexure A=1) by which the
respondants';ecided not to pay subsistence al’awsnem‘ 
to tha appllcantq:fpdeamed suspension referred to
therein, When Contempt petition was filed earljer,
attenption was draun fa this order by the respancants

in their reply thersto , 3% . is seen that du&iﬁg ﬁﬁ@‘

Tribunal o
Contempt proceedingg the Ldlrected the raspaa&ﬁﬂxs w0

hold an enguiry as to whether the petltkaagrhg’%gv

during the said period gainfully “ﬁi5f§‘ §H‘1”
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uhich is also impugned in these procesdings. The
grievance of the applicant is in respect of non-payment
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of subsistence allowance by thase arders, These orders

I

are 9 alable as seen from Rule 23 of the CCS(CCR) Rules,
1872, 1In the circumstances, the learned counsel for

the appiiCant seeks permission to withdraw this 0.4,

with pérmission to pursue the remedy of appeal.

2, .;I In ﬁhe circumstances, permission sought for
is graﬁted on the abaove terms, The appeal shall be
%iled Qithin three weeks from the date of receipt of
this ogder. in case such an appeal is filed, the

appellate authority shall consider the appezl without

raising the question of limitetion,

( SMT.LAKSHMI SWAMINATHAN) (NeV. KRISHNAN)
MCMBER(T) | | ACT ING CHAIRMAN
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